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S. Name of country Signature Ratification/
No. Access! on

105 Tonga....................................................................................  Ye*

106 T u n i s i a ................................................................Yes Yes

107 Turkey........................................................................ Yes Yes

to8 Ukraine . . . . . . . .  Yes Yes

109 U S S R ...................................................Yes Yes

110 U A E .................................................. Yes

111 U K ...................................................Yes Yes

1 ia United Republic of Tanzania . . . . .  Yes

113 U S A ..................................................Yes Yes

114 V e n e z u e la ..........................................Yes

115 Vietnam South (former Government) . Yes

116 Yemen . . . . . . . . .  Yes

117 Y ugoslav ia ......................................... Yes Yes

118 Z a i r e .................................................. Yes Yes

T o t a l .............................................  113 73
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Mineral Wealth under Waters of 
the Sea

*838. SHRI P. RAJAGOPAL NAI- 
DU- Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Government decided to 
find out the mineral wealth under the 
waters of seas;

(b) if so, whether Government have 
formed Marine Geology Regional 
Office; and

(c) if so, where is its headquarters?

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): (a) 
Steps have been initiated by the 
Geological Survey of India to conduct 
geological mapping and exploration of 
mineral resources occurring in the 
off-shore areas and continental mar­
gin of the country.

(b) and (c). A unit to deal with 
Marine Geology was set up in the 
Geological Survey of India in 1985, 
and an off-shore Mineral Exploration 
and Marine Geology Division waft 
constituted in 1971. The post of 
a Deputy Director General, Marine 
Geology has been created at Calcutta

in January, 1978. No separate region* 
al office for marine geology has been 
established so far.

Settlement of Disputes by Conciliation 
Officer at Kanpur

5803. SHRI SAMAR GUHA: Will
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased
to state:

(a) whether it has been complained 
that the Conciliation Office (Central) 
at Kanpur did not open Conciliation 
proceedings under the Industrial Di*» 
putes Act, 1947 till date on the disputes/ 
complaints referred to him by the Union 
of the majority workers of the R.D.S.0 j

(b) if so, the reasons therefor; and

(c) how many disputes have so far 
been settled through negotiation pro­
ceedings and how many have been 
referred to the Labour Court* /IndusU 
rial Tribunals for adjudications?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA):
(a) and (b). The Railways have a 
Permanent Negotiating Machinery for 
resolving disputes between the labour 
and the Railway Administrations. As 
regards individual disputes pertaining 
to discharge and dismissal of Rail­
ways works, cases are dealt with 
under the Railway Servants (Disci­
pline and Appeal) Rules. The officers 
of the Central Industrial Relations 
Machinery ordinarily intervene in 
such disputes only where the parties 
to the dispute are in a position to 
show that they have exhausted all 
the remedies available through the 
departmental machinery, and/or 
where a notice of strike under section 
22 of the Industrial Disputes Act, 
1947 has been given. In all such cases 
the provisions of the Act apply and 
disputes are dealt with accordingly.

(c) None in the recent past.




